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Mr. Speaker: I am not going to 
allow any argument .. The.: q!,lestion. ~ 
why does the hon. Minister prefer a. 
Tribunal to arbitration? I think he 
has already answered it. 

Sbri GorIlJ" (POona): No, Sir. 

Sbri So M. Banerjee. (Kanpur):. The, 
hon. lI4inister is already aware that 
the formation of the National Tri-
bunal was always being opposed by 
the employees On. the l1'0und that the 
award would be challenged in the' 
Supreme Cburt. Would the hon. 
Minister eive us an assurance that, 
the award at this' Tribunal would not 
be challenged in the Supreme Court? 
Can he assure us that there will He IIfI 
finality about it? 

Shri Nuda: There can- be no such 
assurance. It is a matter for the' 
good sense ar the parties to accept. 
reasonable judgments and not to ap-
proach the higher courts. 

I may make- one thin&. clear. Of:-
course, the Indian Labour Conference 
has been aware of the fact that the' 
workers and also empioyers are· 
worried about the delays that occur. 
TheTp.fore, we- have been trying' to' 
de'iise other ways. But at no stage, 
at no time, has the Indian' Latiour' 
Conference decided to discard the ex-
isting system; On the other hand, as 
recently as yesterday, it has aeain re-
affirmed that it is not possible to dis-
pense w·ith the present apparatus in' 
extreme cases, in the last resort. 
Therefore, it is not that anythinc is 
bein, done which is contrary to any 
accepted conclusions of" tHe' Iildian ' 
Labour Conferenee; 

Mr. S)eaier: That is not' a' matter' 
which could be decided' in a minute. 
The hon. Minister has lot His' ownl 
objectfcnt. 

Sbri satya. Nilrayan Sl ~  

12.31 hra.. 

BUSINESS' OF. THE'.HOUSB 

The'MlDister of State in the ~ 
trr 01 Home Affaln (1UId ..... ):: 
Sir, on· behalf Oftbe Minister of 
Parliamentary Affairs I make ...... 
f611owing'statement: 

"With your permission, Sir. I rile to-
annoWlC8. that in. accordance with tIMt 
order of discussioD. and.' vow.. . fill 
Demands for Grants announced by me 
on' the 8th Milrch, 1960, busineas for 
the week' commencing 14th Mardt 
will consist ot discussion and votIJle 
ot Demands for Gtants in respect or 
the-

(i)· Ministry of Law. 

(2) Ministry of Educatfon. 

(3) Ministry of EXternal AJrain.;. 

(4). Ministry of Information ... 
Broackalting. 

(5) Ministry ot Food and ~­
culture." 

Shrl S. M. BaDerjee:(Kanpur): You. 
remember last time when: it was an-
nounced, Shri. Vittal Rao raised tile 
poInt that there were some balf-llll-
hour discussions and some two-hoar 
motions and we find that we are DOt 
having. any at. those motions DeZI: 
week. 

8bri Duaratha Deb (THpora): )(aT 
17 submit one thini? The Land Be-
fbnns BnIs for Tripura and IbnI-
pura are betng delayed. Can we DOC: 
sit on a Silturday and dispose of u..e 
Bn14?' 

Mr. S~  When are the Tripara. 
and Manipur Land R.eforma Billa :mr. 
Iy to,cOme? 

The· M1DI8ter of HOme ..... 
(Sbrt 0: B. Pam): BOth the Btu. ... 
tief6F8' th.' H01l88'.' Whenewer. 1m. ... 
allotted they will, be. taken up. 
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Mr. Speaker: In the statement of 
work for the next week they are not 
included. The hon. Member only 
wants to know when they are likely 
to be taken up. 

Shr1 G. B. Pant: I think they can be 
taken up alter the voting of De-
mands If they can be taken up ear-
lier, we have no objection. Obvious-
ly., there is no ~  

11.ss bra. 

DELHI LAND HOLDINGS (CEIL-
ING) BILL--contd. 

Mr. Speaker: The House will now 
take up further consideration of the 
following motion moved by Shrimati 
Violet AlvK 011 ~ :l4th February, 
1960, namely:-

"That the Bill to provide for 
the imposition of a ceiling on land 
holdings in the Union territory of 
Delhi and tor matters connected 
therewith, as reported by the 
Joint Committee, be taken into 
consideration." 

I think, Shri P. R. Patel was in 
possession of the House. Is he here? 

AD. ROD. Member: He had finish-
ed. Sir. 

Mr. Speaker: Shrimati Alva. 

The MinIster in the MlDIstq of 
Rome Main (Sbrl Datar): Shall I 
reply, Sir? 

Mr. Speaker: Yes; only 14 minute. 
are left. 

8hri D.tar: Last time the Deputy-
Speaker gave a ruling ...... . 

Mr. Speaker: Let me ~ r him 
then. 

8ardar Bukam SiDl'h (Bhatinda,: 
Last time there was a demand from 
many hon. Members who ~n e  to 
speak on this for an extensIon of 

(Ceying) ~l 

time. 1 had announced that a:t ail the 
three Bills had three hours each-
there were nine .hours in all-keeping 
that overall limit in view, we can dis-
ems this Bill for some time more ,mCt 
then cut short the time in the other 
Bills. It was agreed, as there were 
some other hon. Members who want-
ed to speak on this and as less time 
will be taken on the other Bills, we 
may exceed the time-limit on this 
Bill. 

Mr. Speaker: Nobody got up. 

Several Bon. Members ro ~-

Mr. Speaker: So, there are so many 
hon. Members who want to speak. 
Then, how much time has to be ex· 
tended? 

Shrl Daltar: I have to reply. 

Mr. Speaker: There are hon. Mem-
bers other than those from Delhi. How 
are they interested? 

Some Bon. Members: It is the 
principle involved, Sir. 

ShrI Datar: The question of ceiling 
is common to all. That is the reason 
why more time is taken here. 

8ul Naushir Bba.ru.cha (East 
Khandesh): We can carry on till 2.30 
today, Sir. 

Mr. Speaker: We shall carry On till 
Private Members' business is taken 
up. The Tripura and Manipur mem-
bers may also speak on the question 
of ceiling. Whatever time is taken 
up here will be cut down in the 
others. 

Shri Radha Raman. 
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